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Mandatory use of CAS

2585. SHRIMATI VIPLOVE THAKUR: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to make it mandatory for the television viewers to use CAS;

(b)if so, the details thereof and the time-frame set up for implementation of the said
scheme;

(c) whether Government have made any special arrangements for implementation of CAS in
view of the failure of the scheme during the previous regime; and

(d) if so, details thereof and if not, the reasons therefor?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN
DASMUNSI): (a) to (d) Yes, Sir. Conditional Access System (CAS) as been implemented in the
notified areas of Delhi, Mumbai, Kolkata and Chennai. Government is in the process of evaluating
the implementation of CAS in the 3- metros and Chennai metro area. TRAI has recommended the
extension of CAS in the balance area of 3 metros on mandatory basis. TRAI has also forwarded a
report of the Group formed of members from different segments of the broadcasting and cable sector
to suggest options and roadmap for voluntary introduction of CAS and digitalization in cable
television in the country on voluntary-cum-mandatory basis. The Group has recommended a
voluntary-cum-mandatory approach to introduction of CAS in fifty five cities which include all
the cities with a million plus population, some cities located in the proximity of the cities to the
existing CAS cities and it has also included all the State capitals which could not come under any of
the above criteria. Recommendations of the Group are being deliberated. The issues arising out of
the implementation of CAS in the first phase and the strategies to be evolved for its smooth and
successful implementation in the next phases of implementation have been discussed by
Secretary, Ministry of Information and Broadcasting in a meeting on 08.4.2008 with the
concerned State Government officials, TRAI, Nodal Officers and various stakeholders including
consumers. The Government is favourably inclined to speed up the process of digitalization
and introduction of addressability by extending the CAS notified areas. The Government also
wants it to be done in a manner which adequately protects consumer interest and leads to his
empowerment. The details of further extension are being finalised. No time limits could be given
on such policy issues.

Norms for releasing advertisements to newspapers

12586. SHRI LAXMINARAYAN SHARMA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the rules and conditions prescribed by Government for giving advertisements to
newspapers and magazines;

(b) the names of such newspapers and magazines who receive Government money for
publishing advertisements, but, do not make payment to such journalists and writers whose
writings are published in them; and

t Original notice of the question was received in Hindi.
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(c) what steps would be taken by Government for not giving Government advertisements
to such publications in order to stop the exploitation of journalists and writers by these
publications?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYARANJAN
DASMUNSI): (a) Directorate of Advertising and Visual Publicity (DAVP) releases
Government advertisements to the empanelled newspapers and magazines, as per the
provisions of the Government's Advertisement Policy, available on DAVP's website
www.davp.nic.in.

(b) No such complaints/information have ever been received in DAVP.

(c) Does not arise.

Transparency in purchase of defence equipment

2587. SHRIMATI VIPLOVE THAKUR: Will the Minister of DEFENCE be pleased to
state:

(a) what steps have been taken by Government to ensure total transparency in the
procedures for the purchase of defence equipment;

(b) whether it is a fact that some adverse remarks have been made about some of the
defence deals in the recent CAG report;

(¢) if so, the details thereof; and
(d) what is the view of the Government on these adverse remarks?

THE MINISTER OF DEFENCE (SHRI A. K. ANTONY): (a) to (d) The Defence
Procurement Procedure (DPP-2006) and Defence Procurement Manual (DPM-2006) have
been promulgated with effect from 1st September, 2006, DPP-2006 covers all Capital
Acquisitions (except medical equipment) undertaken by the Ministry of Defence. DPM-
2006 covers Revenue Procurements of the Ministry of Defence.

The provisions incorporated in Defence Procurement Procedures for achieving
transparency in acquisition include: (i) An 'Integrity Pact' between the Government department
and the bidder for all contracts above Rs. 100 crores; (ii) Dealing directly with Original
Equipment Manufacturers (OEM) or Authorised vendors or Government Sponsored Export
Agencies (applicable in case of countries where domestic laws do not permit direct export by
OEMs); (iii) Major decisions in the acquisition process being taken in a 'Collegiate’
manner; (iv) Enhanced transparency in the conduct of field trials; (v) Pre-bid meetings with
vendors; (vi) Prohibiting the use of undue influence by the seller for obtaining any contract
with the Government; (vii) Prohibiting the engagement of any individual or firm to
recommend to the Government the award of a contract to the seller, and the payment of any
amount in respect of any such recommendation.

Both the DPP-2006 and DPM-2006 have been placed on the website of the Ministry of
Defence Error! Hyperlink reference not valid.) for enabling ease of access and increased
public awareness of defence procurement procedures and processes.

Comptroller and Auditor General (CAG) pointed out delays in some defence buys in the
report for the year ended March, 2006, submitted in 2007. Defence Procurement Procedure
(DPP-2006) under implementation with effect from 1.9.2006 has further streamlined the



